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1. Union of India through Secretary to the Govi. of India,

Deptt. of Foasts, Ministry of Communication, MNew De2lhi-110001.
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2. The Chizf Fostmaztsr General, Fajasthan Circl: ipur

3. The Diresctor Foatal Sevvices, Faj.fouihern wegion, Ajmer.
4, Sr.Supdt .of Post Officez, [ota Division, Fota-324002,

5. Shri M.L.Funamia, Ex- Zenicr Swpdb. of Posi O0ffices,

thLuugh the Supdt.of Fost Offices, Uota Division, Tota.

G. Zhri Shiv Prasad Chawrazia, BEnguivy Officer, Inspector of

Mr.V.E.Srivastava - Counzel for ﬁh?;gpplicant”'
Mr.M.Rafig - Counzel for the re*-underfs.A..
CORAM: | e
Hon'ble Mr.Gopal krishna, Vléé Chairman
Hon'ble Mr.0.P.Sharmza, Admini scrative Memlbazr,

PER HOW'BLE ME.O.F.ZHAFMA, ADMIIIISTRATIVE MEMBER.
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In thiz application under chlQr 15
Tribunals Act, 1985, 3hri Fadha Uishan Dagar has zought relief
on 3everal. counts with regard to the dizsciplinary procssedings
initiated against him by issus of a chavge sheet to him.
However, at the =tage when 4lcstion of issuing notices to the
respondznts regarding admission arose, the lzarned covnzzl for
che applicant =2tated that the application'should bz treated as
iaving been confined to the'L ayer for changs of the Enjuiry

Officer. Accordingly, notices ware isauzd Lo the respondsnts.

[\
L]

The learned counsel for the respondeznts statesz that he
has filed the reply to the 0.2 to day znd have gJiven a copy
thereof to the learn=d .unuel for the spplicani. The rzaply has

been talken on record.

o



2. The applicant vide Annz.27 dated 2.9.96, praysd to the
Dirzctor, Poztal Szrvices, vrespondent Mo.2, that the Engquiry

Officer may ke <changsd on zacoount of the varicons
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mentionzd in th: 2aid communication. Vide Annx. A2 datzd 2.12.96

the Dirsctor, Postal Services, has pazazed an ordsr rejzoting
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The applicant iz zggrisved that while he ought examination
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of 42 witnzzzeza a2 hiz dzfence witnesses for which he had given

rzasond in Annx.AS and had alzo asksd for production of ceribain
additional Aocuments. vide the aforeszid annexurs, his prayesrs

have heen aummarily rejec

applicant's prayers, the applicant has alleged that the Enguiry

Qfficer iz bkiazed against him and therzfore h: has sought

change of the Enquiry OFfficer. The respondents have 2tated that

it i=s for the
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Officer to consider the prayers of the
applicant»and taks a-dzcizion theveon. Since the applicant was
aggrievedv with the Jdecizion of the Enguivy Officer, hz hal
approachzd ithe Dirvector, Postal Services, vespondsnt MNo.2 who
had also passzsed an ovder rejecting-the praysr of the applicant

for changygz of the Enguivry O0fficer and in thiz ovder ©the

Direcior, Fostal Services had dzalt brisfly with the grounds of

N

the rvespondents  have wrgsd that ither: is no cazs for
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intervention of the Tribunal at thi tage.

f
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4, Wz have heard the learned counsed for the parties and

have perused the material on record. The ground urged for

o

change of the Enquiry Officer is that the Enguivy Officer has
to appzar as hiz dsfence witnszses and iz alsc on account of
hiz non-accoeptance of the applicant's praysr for producticon of

certain additional documents. The Jdecizicon of the Enquivry

A



Officer may or may not ke justified on mavit but we canno

]

adjudicate on it at the intevleocutory stags. Mersly because the

Officer has finalisesd his report and he submits it to the.
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rlinavry authority will give a

copy thereof to - -th: applicant in accovdancs with the rules, for

giving his comments thereon, befors & final ovrder iz passz=d. If
the applicant is 3ggrieved by the final-order raszed by the.
disciplinary authcrity, he will naturally be free to comz to
the Tribunal.again with hiz griszv ance, as per rulss. We are of

the view that thers ars no justifiakle grounds requiring our

~intervention at thiz stage. We howzver expect that the znguiry

will be conducted ztvrictly in zccordance with the prescribed

rules.
5. With the above obeservaticons, the 0.2 i3 dizpczed of at
the stage of admiszion wiith the conzent of the partiss. There

shall be no order as to costs.
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(0.P.sharha) . (Gopal Krishna)

Administrative Member Vice Chairman.




